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An the matter of *- 

O.A.No. aso/ 1607/ 2016 

An applIcation u/s 19 of the iT.4ct €  

1985 ; 

In the matter of - 

M25. KISHLh ROY 

Daughter of late Mainidra Nath Roy ana 

Late Sankari Roy, 

*iEe of Bachhu PsulLoivorce 
1 

aged about- 47 ye5rs,  

residing äts- c/o. Mr.sianabendra Roy 
P .0+ Viii- Sholar Dabri1  ;lipurduar. 

ii .3+Dist.hlipurduarn.7361 23 
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-versus -. 
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No. Q.A. 35010160712016 	
Date of order: 28.4.2017 

4/ 
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Present : Hon'ble Mr. A.K. Patnaik, Judicial Member 

I 	
Hon'ble Ms. Jaya Das Gupta, Administrative Member 

For the Applicant 
	 Mr. K. Chakraborty, Counsel 

For the Respondents 
	Mr. P. Prasad, Counsel 

ORDER(OraJI 

A.K. Patnaik, Judicial Membfj 

Heard Mr. K. Chakraborty, Ld. Counsel appearing for the applicant 

and Mr. P. Prasad, Ld. Counsel appearing for the respondents. 

2. This OA has been filed by Mrs. Krishna Roy, daughter of Late Manindra 

Nath Roy challenging nonconsideratiOn of her pending representation 

seeking family pension being a divorced daughter of the deceased railway 

employee and as such non-granting of family pension in favour of her being 

'Divorced daughter'. This O.A. has been filed praying for the following 

reliefs: 

"A) Do issue mandate on the respondents, their men and agents and 
each of them to forthwith sanction and release the entitled amount of 
Family Pension in favour of the applicant w.e.f. 24.2.2016 i.e, the 
date of applicant became eligible and entitled to get such family 

pension. 

Do issue mandate upon the respondents their men and agents 
and each of them to forthwith grant and release all the arrears of 
such Family Pension w.e.f. 24.2.2016 with admissible rate of Interest 
on the said total sum of such arrear amount of Family Pension to the 

applicant; 

Do issue mandate upon the respondents, their men and agents 
and each of them to forthwith certify and transmit all the papers and 
documents in connection with the instant lis before this Id Tribunal for 
kind perusal and on such kind perusal do conscionable justice to the 

applicant; 

Grant cost of this proceeding in favour of the instant applicant. 
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: 	 E) 	Pass such other or further order or orders, direction or 
directions, mandate or mandates as may appear to be fit and proper." 

The facts in a nut shell as per Mr. Chakraboffy are that on the death of 

her father the applicant being an unemployed, divorced, dependent 

daughter of her deceased father applied for Family Pension which has 

remained unheeded to by the respondent authorites. Hence she has filed 

this O.A. inter alia on the grounds whethe( the resp\nderlts are justified in 

riot answering to her application. 

Mr. Chakraborty, Ld. Counsel for the applicarl submitted that the  

grievance of the applicant would be more or less ad4cssed if a specific 

order is passed by directing the concerned authority i.e. $pondent No. 3 

to dispose of the representation dated 25.3.2016 within a specific time 

frarrie. 

Though no notice has been issued still then we thirk it appropriate 

to disposeof this O.A. without waiting for reply by directinghe respondent 

No. 3, that if any such representation have been preferre4'on 25.3.2016 

and the same is still pending consideration, then it may be doñéidèred and 

disposed of by way of a well-reasoned order within a pei4Od of one rnonthè -

from the date of receipt of a copy of this order under comrtunication to the 

applicant and if after such consideration, the applicant's gtbvance is founo 

to be genuine, then expeditious steps may be taken withina further period,,' 

of three months from the date of such consideration to extetd such benefits 

to the applicant. 

We make it clear that we have not gone into the mers of the matter 

and all points are kept open for the respondents to consid'' the same as 

per the rules and regulations in force. 

A copy of this order along with paper book be traismitted to the 

respondent No. 3 by speed post for which Mr. Chakraborty undertakes to 
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deposit necessary cost in the Registry within a week. 

8. 	With the aforesaid observation and direction, the O.A. is disposed 

of. 

(Jaya Das Gupta) 	
(AMC'Patnalk) 

Judicial Member Administrative Member  
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